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The Chief Commisioner, 
Customs & Central Excise 
Tulsi Ganja Minar, 
19-7 Vidhan Sabha Marg, 
Lucknow. 

The Commisioner (Cadre Controlling 
Author i ty) 
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Civil Line, Ailahabad (UP). 	 . . .Respondents 

(By Advocate: Sh.Mohit Sachdeva proxy counsel for 
Shri M.M.Sudan counsel for official respondents 

pa counsel for private respondents.)  D.R. Gt  

Order( Oral) 

Hon'ble Shri Sarweshwar Jha 

Applicants are aggrieved by impugned order dated 

19.12.2002 whereby the respondents have not considered 

the applicants for promotion to the posts of inspector. 

2. 	Applicants have claimed that their cases have 

nructions issued bynot been considered within the it  

the Govt. vide their office memorandum dated 

11.7.2002, a copy of which is placed at Annexure-B. 

One of the provisions stipulated in the said Office 
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Inspector which was conducted on 5.12.2002 at Central 

Excise Noida and they were found fit for the said 
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respondents to consider the matter as submitted by the 

applicants, and dispose them of by issuing a reasoned 
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the date of receipt of a copy of this order. 
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